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¢  CENTRAL ADMINISTRATIVE TRIBUNAL !

'KOLKATA BENCH, KOLKATA
No. O.A. 1163 of 2019 o Date of order: 11.11.2019

Present i : . Hon'ble Ms. Bidisha Banerjee, Judicial Member
' Hon'ble Dr. Nandita Chatterjee, Administrative Member
¥ .

Kshitish Chandra Roy,

Son of Late Jagadish Chandra Roy, ‘
Aged about 54 years,

Residing at Bethuadahari,"

Village - Station Para;. .

- PO, - ’Bet!huadhan,, ‘ t

i, =y
o f’%&.mApphcantw'?‘%

J.\ v B ¢34 %
gﬂ ﬁ&‘?m 1’- mgg‘];sg 1L i . ﬁ
a1 e Wy ¢ 8
aF
: |
.‘1 B3

tF?‘% ' r & 7 A f«; |

kS £y \"‘Central S1lk Boa_rd, gﬁf s ﬁ v i
" {1 ‘,s'k 4 5

sty of Texties, 3 g;fa > 4
Gévernment of Ineha i b ra
sCSB Complex o, .
vy BTM*L Ybut . 3:42 b

mMadIWala Bangaloren.w-

BR5 60,068

3. The Member Secretary,
NSSO, Central Silk Board,
CSB Complex,

IVth Floor, Hosur Road,
BJ, 4 Layout, Madiwala,
Bangalore,

‘Pin - 560068.

4. The Director,

Central Seri Cultural Research Institute,
Central Silk Board,
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5 Berhampore,
District ~ Murshidabad,
Pin - 742 101.
.. Respondents
For the Applicant 3 Mr. G. Singh, Counsel
For the Respondents : None
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Per Dr. Nandita ChatterjegLAdministrative Member.
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authorities oni 10.4.2019 (Annexure A-4 to the O.A) citing the
applicability of circular dated 15.2.2019 for implementation of the
recommendations of Seventh CPC and for grant of the pay scale that he

claims to be entitled to. Such representation, however, remains pending

. with the respondent authorities and, aggrieved by such inaction, the

applicant -has approached the Tribunal praying for the aforementioned
relief.

Ld Counsel for the apphcant prays for directions on the
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rece1pt of a copy of this order.

The said respondent authority will thereafter decide in accordance

with law and convey his decision to the appiicant forthwith thereafter:

6.  With these directions, the O.A. is disposed of. No costs.
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